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Sbri Raghu Ramaiah: I was, of
course, present, as my hon. friend
says. Probably he was also there, If
he was there, he would have known
that while representatives of the Gov-
ernment and the employees suggested
that further action under the retire-
ment scheme should be stopped, it will
be recalled that the employers did not
agree to it. That ig where it stands.

=ff AEww gETEw o6 TR
awd fEa o2 gu & 1 oy Guehe
FARA F AT A FE ATE FAGAITE
FE7A £ AT A A Ay oA WyT owewny-
£ afa & ot g &t Y A wit @
TAAHE 34 9T wAr hEAr w@ Gl
FTadr g ?

Shri Raghu Ramaiah: There is not
one tripartite meeting. There have
be:n more than one, and Government
is in full sympathy with the demands
made by the employees, and my col-
league, Mr. Hathi, the Labour Minis-
ter, has been doing everything possi-
ble to see if some basis for negotiation
could be arriveg al, Failing that,
what measures he has to take, T am
sure he is considering.

sit forw arogw : & gz oFrAAT
FEAr g i A oY A sl
ZAT W R FIW H! & ST A
7ar? 474 1 FE = 7 @ § N A=
7 WTg FEOAT HT U9N GTT T w40
g T E?

Shri Raghu Ramaiah: In answer to
a guestion I had to reply some time
back that there has been an assurance
given to these oil companles at their
inception that they would not be
taken over for some time.

Shri Bheo Narain: There is an agree-
ment between the Government and the
oil companies. Why does not Govern-
ment take any action against them
under that?
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ot gem ww wgew: foeelt a1
T W FEAE A 9,000 wEnfal
#1 gzl #Y 47 a1 w47 g A qedwa
&1 & & W ag o wfafy a=0f § 2
fows fast @1 9,000 =% wiz oy &
FqT TA AT gA FTH 9T ATH FY 94
gl ! T A g S Y g
FY wE AT qewIT T qoerer w1§ FTATE
i 7ET ¥ W FAT AT I GHY FH
g& o 1 Far A KT HFY 7

Shri Ragha Ramalah: I have already
siid that my colleague is fully sewzed
of the matter, but so far as those who
are retrenched are concerned, is the
extent it is possible to absorb them in
our own establishment, the Indiap Oil
Co. establishment, we are doing every-
thing possible.

sft pww w7 wEATT ¢ ST 9,000
= frera o o0 & #9739 1 qT
T 7 forgy srdar 7 osAT |qTEIC 3
gt sl @ 9,000 FWIT Y gF: FIH
a7 F49 & 37 faare w40

Demonetisation of Currency

+
*515. Shri Bharat Singh Chauhan:
Shri Sharda Nand:
8hri J. B. Singh:
8hri Ranjit Singh:
shri C. K. Bhattacharyya:

Wi'l the Minister of
pleased tp state:

Finance be

{a) whether Government have for-
mulated a8 scheme for the demoneti-
sation of Indian currency in order to
bring out unaccounted money;

(b) if so, the details of the scheme;
and
(¢) if not, the reasons therefor?

The Minister of State in the Minis-
try of Finance, (Shri K: C, Pant): (a)
No, Sir.

{b) Does not atise,
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(c) Demonetisation 15 not likely to
serve any useful purpose Parlies
tendering notes and offering plausible
explanations of how they acquired
these notes would have to be granted
full conversion facilities and 1t s
likely that practically al notes will
have to be converted Also, demone-
tization cannot deal with black money
held in the form of bullion, land, ate

st wea fag wgr: 8 o7 997
3 (% ag a7 g3 A AW X G4 g
I7 %Y sy & far g 3 1%
Frwar FarE § av A, wae g FArg
£ I7 & AT G waTdw A g
us fagre A ox oo @ & oA
7g oA a9 T azar @ ?
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ot Feraw e OF a1 ag fw At
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T arET 97 wF 39 g2y fzar ww
2w wr A 3q F T4 AT FHATE
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wgfmag & wic @wt gz fr o g
AFAAT TTIEN JTHE A FEIAT
¥ wI4Tq WAL OF HAT & I ray
3q %1 feurddz wt Aifzwrs s Har
g | T thdg wfaa & & fag
FTE ATCATT 57 FFTFIATGI G £ )
darfet ge  afgwdz & Nfaws w5
aeTar T § W aedad feetod
* e aArE T

st wer fay W : Wit T
wraw & k7 & fog Y w7w gy § At
wx1ar o fegar frear & 7 w7 %9
wied ek T § 7
784 (al)LSD—2
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oft ¥o WX TR g & wWiEd
T WHE WL U G § afwT 9 &
aTH WY @S & fAT ¥ W agr Ay
ELE A

8hri 8. S, Kothari: What has been
the experience of Government with re-
gard to plevious demonetisation fifteen
years back and what conclusions have
been drawn from that demonetisation
particularly with regard to the amount
of unaccounted money that came put
and secondly the effect of demonetisa-

tion upon business confidence at that
time?

Bhri K. C Pant: Well, Sir, at that
time

Shri S. 8§ Kotharl.
Minister should answer

Mr. Speaker. He 1s the Mimster

The Finance

Shr; K. C. Pant. He objects because
the matler being 15 years old, 1 may
not know He may not know 1t So
far as this experiment n 1946 was
concerned, virtually all the currency
tendered had to be exchanged with
new notes Cut of a total of 138 crores
of high denomination notes_@stimated
to be in circulation then, as much as
136 8 crores were exchanged

Shri 8 § Kotharl: How much was
taxed as unaccounted money? That
15 the poiunt

ot gew WX wgATE: OF A 67
AT AL TH AE A A E | €A TE T
A A ORI I 99T |qran
wifs & & famgw as groamar &

Mr Speaker: This 15 not an exhibi-
tion 1 object to 1t Anybody can
get up and exhint anything® He can
only put a question.

SBhri Hem Barus: In view of the
fact that the collectors of black money
are a clever set of people, they do
not keep their black currencies fn
their refrigerators, they invest them
and acquire property Short of demo-
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netisation, what steps do the Govern-
ment propose to tike to mobi'ise or
mop up the black money so rampant
in the country today in certain quar-
ters?

Shri K. C. Pant: I have already in-
dicated the steps that the Government
has taken. If the hon. Member has
any suggestions, we will be glad to
bave them.

Shri D, C, Sharma: Is it not a fact
that a scheme of voluntary disclosure
about which we made a pgreat deal
of noise and which was announced
with such trumpeting, has proved to
be a fiasco, and may I know if the
Government of India has withdrawn
it gnd if it has not withdrawn it, what
steps the Government of India s
taking to r itate this pet sch
of voluntary disclosure?

SBhri K. C. Pant: Does he want us
to bury the scheme or resuscitate it?
(Interruption). From memory 1 can
say that something between Rs. 190
crores and Rs. 200 crores were ob-
tained by the Government under the
two voluntary disclosure schemes.

-

12,00 hrs.

Mr, Speiker: We will now take up
the Short Notice question. There are
27 names here. That is why I say that
after two or three Members put the
questions, it becomes a repetition I
do not mind it, till we take a decision
about printing only filve names. We
have taken a decision about Calling
Attention Notices; it has to be im-
plemented next week or after you
all approve of it. We have now 10,
13 or 15 or 50 names. If all the 50
names are to be ca'led, It not only
become repetition but we lose the pre-
cious time of the House and the other
business will suffer, Therefore, I will
call the first name now.

Shrl M. L. Sondhl: It is a very m-
portant question, Sir. 1 would like to
put one question,

Mr. Bpeaker: I will call you,
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SHORT NOTICE QUESTION
Revolving Restaurani

+
BNQ. 13. Shri B. K. Daschowdhary:
Shri Samar Guha:
Shri Chittaranjan Bq

Shri 8. C. Samanta:
Shri K. N, Pandey:

Shri Dhirepdranath:
Shri P. K. Deo:

Shri K. P, Singh Deo:
Shri A. Dipa:

Shri Arjun Singh Bhndoria:
Shri George Fernandes:
Shri J. H. Patel:

Shri S, M. Joshi:

Shri Madhu Limaye:
Shri 8. M. Banerjee:
Shri M. R. Krishna:

Shri Amiyanath Bose:
Shri D. C. Sharma:
Will the Minister of Works, Hous-
ing and Supply be pleased to stale:

. (a) whether it is a fact that steps
have been taken for construction of
Revolving Restaurant ang Conference
Hall as an annex to a Public Sector
Hotel In New Delhi at a cost of
Ra. 26 crores; and

(b) whether the contract for the
construction of the same has been
awarded to a irm which did not sub-
mit the lowest tender?

The Deputy Minister in the Minis-
try of Works, Housing and Bupply
(Shri Igbal Singh): (a) Government

on the 27th January, 1967
the construction at a cost roughly of
Rs, 239 crores of an Annex to the
Ashoka Hotels Limited, conslsting of
300 additional beds, a Conventlon/
banguet hall and two speciality res-





